Central Administrative Tribunal
Principal Bench

OA No.3321/2012
New Delhi this the 09*" day of December, 2016

Hon’ble Sh. Raj Vir Sharma, Member (J)
Hon’ble Sh. K.N. Shrivastava, Member (A)

Randhir Singh Rathee, Age 49 years,

S/o Sh. Thambu Ram Rathee,

R/o0 3/160, Gali No.3,

Shanker Garden, Line-Par,

Bahadurgarh (Jhajjar)

Haryana (124507). -Applicant

(By Advocate: Shri P.S.Nerwal)

Versus

1. The General Manager,
Northern Railway,
Baroda House, New Delhi.

2. The Divisional Railway Manager,
Northern Railway
State Entry Road, New Delhi.
3. The Senior Divisional Personnel Officer,
Northern Railway
State Entry Road, New Delhi. -Respondents.

(By Advocate: Shri Kripa Shankar Prasad)

ORDE R (ORAL)

Mr. Sh. K.N. Shrivastava, Member (A):



The applicant while working as Yard Master in the pay
scale of Rs.5500-9000/- in the year 2002 got injured. He was
under treatment from 08.06.2002 to 14.02.2005. During
this period,
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(2)

he was medically de-categorized. As per Annexure A-4 (Colly),
which is a letter of the applicant addressed to the Divisional
Railway Manager, he was medically de-categorized in
September, 2003. A cadre restructuring of the operating
Department took place on 01.11.2003, and consequently the
Yard Master was placed in the pay scale of Rs. 6500-10500/-.
2. The applicant on medical de-categorization, was given an
alternate employment by the respondent-department as
Enquiry & Reservation Supervisor in the year 2005, which the
applicant gladly accepted.
3. The applicant in this OA is praying for grant of
consequential benefits, pursuant to the cadre restructuring in
his earlier department whereby the pay scale of Yard Master is

upgraded. From the records, it is crystal clear that the



applicant was medically de-categorized much before the cadre
restructuring of the operating Department.
4. In this view of the matter, we do not find any merit in the

OA and the same is accordingly dismissed. No costs.

(K.N.Shrivastava) (Raj Vir Sharma)
Member (A) Member (J)
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